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Misc (S/C) Case No 14 of 2022

Sri Suiit Kar (petitioner)-vs-None
o4-08-2022

ORDER

Learned Advocate for the petitioner filed hazira.

Today is fixed for order.

This petition was filed under Sec.372 of the Indian

Succession Act L925, by the petitioner Sri Sujit Kar with a prayer for

issuance of a Succession Certificate in respect of the debts and

securities left by his father Late Khitish Chandra Kar, as mentioned

in the schedule of the petition.

The petitioner has averred that his father Late Khitish

Chandra Kar died on 07-01-2018 at his own residence at Jyotish

Road, Tezpur. The petitioner is the legitimate son of Late Khitish

Chandra Kar and one of the legal heirs and successor of the

deceased and he permanently resides within the jurisdiction of this

Court. Apart from the petitioner, deceased Late Khitish Chandra Kar

left behind 3 other sons, namely, Sri Nitish Chandra Kar, aged 60

years, Sri Satyajit Kar, aged 54 years and Sri Surajit Kar, aged 44

years. The wife of the deceased had already expired on

27-03-L986.

The deceased had not left any Will or L/A in respect of

the scheduled property. There is no impediment for grant of

Succession Certificate u/s 370 of the Indian Succession Act or any

other law.

The deceased had left behind Rs.5,92,4191- in his Bank

Account No. 0010010030589, maintained in United Bank of India,

Tezpur Branch.

The petitioner has prayed for grant of a Succession

Certificate in his favour in respect of the debts and securities

mentioned in the schedule of the petition.
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After the filing of this case, notices were issued to the

parties concerned. The other suruiving sons of the deceased,

namely, Sri Nitish Chandra Kar, Sri Satyajit Kar, and Sri Surajit Kar

had received notice but, they had not come fonarard to contest this

case. Hence, this case proceeded ex-pafte.

During the course of the proceeding, the petitioner Sujit

Kar filed his affidavit evidence, in which he reiterated all the facts

mentioned in the original petition. The petitioner also exhibited the

death certificate of Late Khitish Chandra Kar and his wife Smti Nihar

Kar and the passbook of UBI Account No. 0010010030589.

It appears that the petitioner is the son of the deceased.

However, since his brothers have opted not to contest this case, the

petitioner is entitled to receive a Succession Certificate in respect of

the debts and securities left by his father, which has been detailed

in the petition.

In view of the above, the petition is allowed.

Let a Succession Certificate be issued in favour of the

petitioner in respect of the debts and securities left by the deceased

Late Khitish Chandra Kar, which is specified in the schedule

appended with the petition, subject to payment of requisite Court

fees.

With this order, this Misc Case is disposed of.

O<{elLsru'-'
Addl. District Judge (FrC)

Sonitpur, Tezpur.


